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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

2, ORDER DATED 15=11-2000, T

Defect pointed by the Regis try is
ignored.Let the OA be register¢.=d:}ieard Mr.R.N.
Acharya,learned couneel for the applicant and Mr.D,
N ,Mishra,learned Standing Counsel fcr the
Ralliways. Ag Wwe entertain some dount about the
maintainacility of f;he petiticn befocre this
Trinunal as the applicant is a Member of the'
Raillway Protecticn force,learned counsel forxthe
applicant wants to withdraw this QOA.In view éf !

thig the 0A is disposed of as withdrawn.
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